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C.A. No. 2612017 & I.A, No 0712016

In
C.P. No. 65/241-242lNCLT/MB/MAH/2016

The Respondent is therefore directed to revalidate the Pay Order in question in

the name of !lrs. Uma Chamanlal Anand on tendering the Indemnity Bond.

Compliance of these directions is expected to be made on or before f4.07.2017.

The Petitioner shall fumish the Indemnity Bond to the Company latest by 29h

June,20t7. Thereafter the Respondent shall approach the Bank to revalidate

the Pay Orders in the name of the Petitioner.

The modalities of release of funds of Petitioners and other legal heirs shall be

settled amicably amongst the parties.

Dated: 23.06.2017
M.K. Shrawat

Member (Judicial)
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